
CENTRAL AO-i IN ISTRATIUE TRIBUNAL
• •• PR Ir..'C IP/^L BENCH ,NEW DELHI

0. A.No. 2055/1 990

Neu Delhi, This tha 1st Nov/smber 1994

Hon ' ble Shr i_ _3 us ti ce 'S. C.f^'lathur. Hhr-m .n ''

Ijon'ble Shri P♦ T. Thiruvenqadam ,nemb eri" A)

Shri Arjun Singh
S/o Lt Sh, r-iangli Ram
R/q A~32, Neu Policc Lines
Guru Teg 'feahadur Msgar
D0lhi ~ 1 1 0009,

Liorking as Inspector(D-675 noMC-I/342}
Delhi Pollca, DrihI. '

By r\ione

Versus

1. Thf? Lt.Governor of Delhi
• through the Chief Secr-tary

Delhi Administration Offica
5, Sham Nsth 1^1 arg, Delhi,

2. Commissioner cf Police
Police Headquarter,
I.P.Eststs
Neu Delhi 11 0002.

7
o » Union of India, Through

The Secretary
[Ministry of Home Affairs
North Block
Neu Delhi - 11 Q001.

. . .Respondents
By Shri Raj Singh, Advocate

\0R' DER(Orall
Hon'ble Shrj Justice S.C.Flathur. Chairman

1. The learned counsel for ths respondents

^ ' Shri Raj Singh has stated thiat the application
has becomis inf ructuous • as the reliefs claimed

I

by the applicant haVfe'bsen granted to him. No

one has^ appeared to oppose the statement on

behalf of the applicant. The casg uas taken up

on the revised call. The spplicetion is accordingly

dismissed, Thero shall he no order as to costs-.

Interim orCrsr, if any opersting, shall stand discharged.

9 • ^
(i-, T. thiru'Jc-n Gad ah ) (3, c, hath ur}
Memi::or(A) Chairman

^ 1>11-94

LCP


